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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O0.A. NO. 573 OF 2023

IN THE MATTER OF:-

PRAKASH YADAV ....APPLICANT

VERSUS

STATE OF HARYANA & ORS. ....RESPONDENTS

REPLY ON BEHALF OF THE APPLICANT

MOST RESPECTFULLY SHOWETH:

| am writing to bring to your attention a pressing issue regarding water
pollution in Village Kharkhada. The village is facing severe water pollution
due to the dumping of contaminated water from the houses into the johad
(pond) located in the middle of the village.

This issue has been persisting for over 15-20 years, and despite nhumerous
complaints to the authorities, no concrete action has been taken. In June
2017, a petition was filed with the CM Window and Haryana Human Rights
Commission, requesting immediate intervention to address this issue by
diverting the contaminated water away from the populated area of the

village.
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However, the Panchayat department has failed to take any meaningful steps
to resolve this issue. As a result, the matter was escalated to the Human
Rights Commission and the District Grievance Redressal Committee. Under
the leadership of Minister Vipul Goel, the District Panchayat Raj Department
was instructed to resolve the issue.

The Panchayat Raj Department issued a tender worth approximately 37 lakh
rupees for laying a pipeline to divert the polluted water away from the
village. This project included the excavation of a new pond on Panchayati
land, situated far from the village population. The pipeline work was nearly
completed, and in 2018, a large pit was dug to collect the contaminated
water away from the village. Approximately 50 lakh rupees have been spent
on this project.

However, despite the passage of six years, the contaminated water is still
being dumped into the johad within the village. During the hearing of this
petition, a sewage line was also installed to channel the dirty water into the
same johad. | am attaching copies of the relevant tender documents and
other related information for your reference.

| kindly request the Honorable Court to take immediate action to ensure that
the polluted water is diverted away from the village, as originally planned
and to address the ongoing environmental and health concerns of the
villagers.

Parkash yadav
Applicant

Rewari
Dated:15.08.2024

Note-l have attached the related documents and letters issued in this matter for your
review. These include the tender documents, correspondence with the authorities, and
other relevant information that highlights the severity of the situation.
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BEFORE THE HARYANA HUMAN RIGHT COMMISSION,
CHANDIGARH.

In Reference to complaint No. 634/17/2017 of Sh. Parkash R/o Village

Kharkhara, Sub Tehsil Dharuhera, District Rewarl.

Affidavit

| Deepak Kumar, Block Development & Panchayat Officer, Rewari, do

hereby solemnly affirm and declare as under:-

1- That I have been directed to submit an affidavit in the above

mentioned complaint by the Deputy Commissioner, Rewari vide letter

No. 1734/Panchayat dated 06-03-2019.

2- That the executive agency for the said work is Executive Engineer
(PR)Rewari.

3- That the Executive Engineer (PR) Rewari has sought the said report
from the S.D.O. (PR) Rewari and submitted _the same to

Deputy Commissioner, Rewari vide letter No. PRR-2019/908 dated

% ~ 05-03-2019. The scheme in the village Kharkhara Seenchewal Model
Vaom i:'i
-
I;‘:V (Liquid Waste Management) the work is in progress through contractor

(tender). The place where the pond was to be diged the land is of
panchayat and the panchayat has leased out the land to a private

person, so the work was delayed. The work of digging of the pond is in
progress and the work of laying of pipe line has been completed more

than 90 %. The rest of 10 % (\wnrk is between pipe linf and the pond.
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: w after
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Deponent

harvesting the crops

July 2019.

Verification:

Verified that the contents of the above affidavit are true and correct on

asis of the officials record no part of it is false and nothing has
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Executive Engineer Rewari
Development and Panchayat, Haryana

To

THE NANDRAMPUR BASS LandC CO-OP SOCIETY LIMITED [2021R3649)]
23, NANDRAMPUR BASS , 123106

E-mail- THENRBASSCO.OPLC @ GMAIL.COM

Contact No.- 9813957570

Memo No.- HEWP/AC-40222 Dated - 20/10/2023

Subject:- LAYING OF DIRTY WATER RCC LINE AT VILL KHARKARA DHARUHERA ( Z P ) Chargeable to
"LAYING OF DIRTY WATER RCC LINE AT VILL KHARKARA DHARUHERA ( Z P )" (Tender id-
2023 HRY 313675 1).

ik

Letter of Acceptance  [4qreement Amount (Rs.) - 28,08,459 /-

Dear Sir,

This is to notify you that your Bid dated vide e-Tender Number- 2023_HRY_313675_1 for the contract
Price of Rupees 28,08,459 /-, as corrected and modified in accordance with the Instructions to Bidder is hereby

accepted.
Part-A Based on HSR Items
As per approved DNIT Ceiling Rates
Sr. Description Qty. . Unit Rate (Rs.) | Amount (Rs.)
No.
1 |HSR Excavating trenches of required width for ?EZ.DD- Metre 77.19 58814.97

4.16 pipes, cables, etc including excavation for
sockets, and dressing of sides, ramming of
bottoms, depth up to 1.5 m, including getting
out the excavated soil, and then returning the
soil as required, in layers not exceeding 20 cm
in depth, including consolidating each deposited
layer by ramming, watering, etc. and disposing
of surplus excavated soil as directed, within a
lead of 50 m : 1.3. Pipes, cables etc. exceeding
300 mm dia but not exceeding 600 mm

J. + < i

2 |HSR Demolishing cement concrete manually/ by 186.55| cum 1031.23 19237343
5.23 mechanical means including disposal of

material within 50 metres lead as per direction
of Engineer - in - charge. 2. Nominal concrete
1:2:4 or leaner mix (i/c equivalent design mix) 1 ]
3 |HSR MAINTENANCE OF ROADS Removal of 1393.56| Sgm 23.34 32518.40
17.70 existing IPB by manual means and disposal of

dismantled material with all lead and lift as per
technical specification clause 202.3.

Disclaimer - Sufficient efforts have been made to make the online calculations accurately. But, calculations are required fo be cross
checked by each user at each level. Dealing officials will be responsible for checking the accuracy of all Calculation in the estimate in all

respect.
Haryana Engineering Works Portal (HEWP) Page 1 of 4 Date of Printing-20/10/2023
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Executive Engineer Rewari
Development and Panchayat, Haryana

Part-A Based on HSR Items
As per approved DNIT Ceiling Rates
Sr. Description Qty. | Unit | Rate(Rs) | Amount(Rs.)
No.
4 |HSR MAINTENANCE OF ROADS Relaying of 130.03] Sgm l 59.24 7702.44
7.1 available (removed and stacked) Interlocking
Paver Block Pavement having thickness

100mm/80 mm/ 60 mm (average = B0mm) as
per drawings and Technical Specification o®
Clause 1504 2 / 4 B o
5 [HSR [N MANHOLE CHAMBERS Construction of 39.00| Each 233, 045 e
21.89 rectangular standard brick masonry manhole
chambers to standard drawings on new. egg-
shaped sewers up to the required depth in 1:5
cement sand mortar, lime concrete 40 percent
lime mortar with 19-20 mm gauge brick ballast
in haunches above the arch ring where the
depth of cover in traffic streets is less than 1.5
metres, 12mm thick water tight 1:2 cement sand
plaster with a floating coat of neat cement and
finished with two coats of sodium silicate on
interior surface where required, reinforced
cement concrete slab 180mm thick fixing 560
mm internal diameter C.I. manhole frame and
cover weight not less than 2.5 quintal painted
with 3 coats of black bitumen paint, fixing
galvanised malleable iron steps embedded in
1:2 cement sand mortar etc., complete. the rate
also covers the cost of M.S. steel for R.C.C.
slab labour for fixing and carriage of C.I.
manhole frame and cover and malleable iron
steps from the stores of the engineer-in-charge
of the works to site of works. The rate further
includes cost of accurately planned and fitted
centring, supports for all works, as well as for all
curves and specials work cleaning out their
beds, etc. sodium silicate shall be supplied free
of cost al the stores of Engineer-in-charge. 2.1.
On egg-shaped sewers of size 910mm X 1365
mm to 970 mm x 1455 mm - for 3.70 meters
depth below ground level

+

Disclaimer - Sufficient efforts have been made to make the online calculations accurately. Bul, calculations are required (o be cross
checked by each user at each level. Dealing officials will be responsible for checking the accuracy of all Calculation in the estimate in all

respect.
Haryana Engineering Works Portal (HEWP) Page 2ol 4 Date of Printing-20/10/2023
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Executive Engineer Rewari
Development and Panchayat, Haryana

8. The specifications/makes of any item, for which, specifications/makes has not been mentioned in the NIT, then
the same will be finalized by the Engineer-in-Charge.

9. NS item, if any should be got sanctioned from the competent authority before the execution of NS item. These
NS items rates should not be allowed to exceed the quoted rates.

10. All material included Cement will be arranged by the agency at his own level.

11. The scope/Qty of the work can be increased or decreased depending upon the site condition and availability of
funds and any item Committed and substituted in accordance with the requirement of the department and no
claim on this amount shall be entertained.

12. The payment will be made to the agency in accordance to funds provided by the Gowt. from time to time and
there will be no claim by agency for any type like contractor profit, interest etc. for delay in payment.

13. Labour cess @ 1% shall be deducted from the bills of the contractor/agency and will be deposited with
Secretary, Haryana Building and Other Constructions Workers Welfare Board.

14. All other conditions as per approved NIT.

You are hereby requested to fumish Performance Security, (and additional security for unbalanced bids in
terms of ITB Clause 29.3) [if applicable] in the form detailed in Clause 34.1 of ITB for an amount equivalent to Rs. 79,790
/- within 15 days of the receipt of this letter of acceptance valid up to 28 days from the date of expiry of Defect Liability-
cum-Maintenance Period |.e. up to 42 Months and sign the contract, failing which action as stated in Clause 34.3 of ITB
will be taken.

NARENDER KUMAR
Executive Engineer

Executive Engineer Rewarn

Endst. No. : Even Dated : Even

Copy of above is forwarded to the following for information and necessary action.
1. Sr. Divisional Accounts Officer, Development and Panchayat, Division Executive Engineer, Panchayati Raj|Executive
Engineer Rewari].

% Dapqﬂl.ly Supdt. Officer, Development and Panchayat, Division Executive Engineer, Panchayati Raj[Executive Engineer
ewari].

Disclaimer - Sufficient efforts have been made to make the online calculations accuralely. But, calcwations are required fo be cross
checked by each user at each level. Dealing officials will be responsible for checking the accuracy of all Calculation in the estimate in all
respect.

Haryana Engineering Works Portal (HEWP) Page 4 of 4 Date of Printing-20/10/2023
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Executive Engineer Rewari
Development and Panchayat, Haryana

8. The specifications/makes of any item, for which, specifications/makes has not been mentioned in the NIT, then
the same will be finalized by the Engineer-in-Charge.

9. NS item, if any should be got sanctioned from the competent authority before the execution of NS item. These
NS items rates should not be allowed to exceed the quoted rates.

10. All material included Cement will be arranged by the agency at his own level.

11. The scope/Qty of the work can be increased or decreased depending upon the site condition and availability of
funds and any item Committed and substituted in accordance with the requirement of the department and no
claim on this amount shall be entertained.

12. The payment will be made to the agency in accordance to funds provided by the Gowt. from time to time and
there will be no claim by agency for any type like contractor profit, interest etc. for delay in payment.

13. Labour cess @ 1% shall be deducted from the bills of the contractor/agency and will be deposited with
Secretary, Haryana Building and Other Constructions Workers Welfare Board.

14. All other conditions as per approved NIT.

You are hereby requested to fumish Performance Security, (and additional security for unbalanced bids in
terms of ITB Clause 29.3) [if applicable] in the form detailed in Clause 34.1 of ITB for an amount equivalent to Rs. 79,790
/- within 15 days of the receipt of this letter of acceptance valid up to 28 days from the date of expiry of Defect Liability-
cum-Maintenance Period |.e. up to 42 Months and sign the contract, failing which action as stated in Clause 34.3 of ITB
will be taken.

NARENDER KUMAR
Executive Engineer

Executive Engineer Rewarn

Endst. No. : Even Dated : Even

Copy of above is forwarded to the following for information and necessary action.
1. Sr. Divisional Accounts Officer, Development and Panchayat, Division Executive Engineer, Panchayati Raj|Executive
Engineer Rewari].

% Dapqﬂl.ly Supdt. Officer, Development and Panchayat, Division Executive Engineer, Panchayati Raj[Executive Engineer
ewari].

Disclaimer - Sufficient efforts have been made to make the online calculations accuralely. But, calcwations are required fo be cross
checked by each user at each level. Dealing officials will be responsible for checking the accuracy of all Calculation in the estimate in all
respect.

Haryana Engineering Works Portal (HEWP) Page 4 of 4 Date of Printing-20/10/2023
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